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- THE HIGH COURT OF JUDICATURE AT BOMBAY
| APPELLATE SIDE
NOTIFICATION
No. P.3601/2010.—1n cxercise of the powers conferred under section
32 of the Bombay Court Fees Act, 1959, the Hon’ble the Chief Justice
and Judges of the Iigh Court of Bombay under Article 227 and 235 of
the constitution of India arc hereby pleased to direct that the following
amendment be made to the Bembay IHigh Court Appellate Side Rules,
1960 (Reprint 1981) -— '

Substitute the words “charging of process fees” for the words

“orders passed by the Court” in the proviso’ to Rule 5(1)(b) of

Chapter XIV of the Bombay High Court Appellate Side Rules,
1960 (Reprint 1981).
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I?omba’y, ’ RAJENDRA G‘. AVACLHIAT,
dated the 7th June 2012. Registrar Legal and Rescarch.
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